IN THE CENTRAL ADAINISTRATIVE TRIBUNAL 7 o

& ' FAING I AL BENGH NEW DELHI 6/ .
WP O.A, NOS. 3319/92 32 / } ’ Date of decision O;Pm )
3322/92'8 3320,

Sh . H.K. Ve rmsz

-h, AJK, Agarwal coee e dpplicants
5h,C. K, Agarwal :
ih,;vq.S. Ag erwal

V/s
Uooa I. & Others oo o6 &S")ondents
FOR THE APPL ICANTS ce e sh,K.L.Bhandul a,counsel
FOR Td2 R SPONJENTS ivs Sh,M.L+Verma,counsel

COIAM
The Hon'ble Mr. B.S. Hegle, Member(Judicisl)

A

1, Whether Reporters of local papers may be
- allowed to see the Judgement? 5
2. To be referred to the Reporter or not?
3., vhether their Lordships wish to see the
fair copy of the Judgement 2 a2
- 4, Whether it needs to be cmculated to other '
Benches of the Trlbunal ?

T

e Y i TR JUDGEMENT

{(delivered by Hon'ble Sh, B.S. Hegde, Member(J))

~The applica'lts in these Cases are workmg

in Central Nater ComlSSIOD and are smu.l arly 51tuated/placed.‘ !

-

: oince their grlevences are also co'nmon in all t‘mese cases, hence §

A propose to'd_isp'ose of'thes__e' OAs .in one Judgement.
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5 A ot Soomiete 2 % z % ,wrmg'-r"- - - D -

R ae. = i The applicmts we re working as Deputy %

Dlmctors, Central Water Commission, New Jeihi have flled :




& . i y 7/
(1) To cirect the .iespondents to graat similer
relief /oaneiils of judgement dated 31.5.1991'

in C.A. No, 2041/90 (Nzresh Kumar and Others).

to the applicants who are simil arly placed.

(ii) To ‘direct th2 Rasron ‘e ts to fix their pay
in .the grade of Jepuly 'Qirector(:icalé 1100-1600,

~

{prerevised) and revised scale of & 3000-4500
giving them the benefit of gdhoc pmmotion '

‘aé eputy Directors followed by 'the if mg@ar
';ﬂmmotion without .any.' bre ak in service, as %

: ‘they drew their first increment on the dates,

they completed one year's service as Deputy

Directors,reising their pay ’Co_ the Stage of

B 1150/- as indicated belows=
S,Nogq Name of ' D s Date of next
y ®plicants ' :psggozggt&;nt y increment,

St N y Director. ; _ -

P g g g g O R g L MR e e e g W e g R gEE SR R LGm g e, 0™

| 17 ‘s_/_Sh.c.-K.Agérw'al 1,1,85 1.1,86 7%
) e 2,  " H.K. Verma 1,2.,85 - 1,2,86 : g '
3. " M.S,Agarwal 1,4,85 1,4.86 |
4.%  AK.Agarwal  1,1,86 1.87

"2.": The brief facts of the case’ are that the applicaxts
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qomed the Centra_ WatEr Comm15$lon as Assist ant Director/

B

54 g MO

: Assistant cquJtlve Engme"r with efféct from the dates%

< ey, | A o A

o

7 meﬁtioned aga’ins"t each as belowi-

e o ) v Neme of the applic LS ot~ Dakd B f e

[ gl

@SR g g gwn e gum R e e et el el Eatt Rt et St bt Rt et Rl St .—;-.".‘

S 3 3 s S i ; ” - 5 I‘ -

. G.K.Agarwal ' 7.10,78
M-S.Ag arwal
A.K.Agarwal
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and was subsemently pmmotad as .Depu?t'\/ Director

adhoc basis in pre




dates they completed one years service as Deputy

15 MrH.K.Verma . _ 22,1,1985 ;
2, Mr,G.K.Agarwal 22,1,1985. A
3. Mr, M.S,Agarwal - 22,1,1985

vrenderod by them in the Senior Time Scale of Depu'ty

‘appl ic ants as they were denled the beneflt of adhoc

'apg.‘licatlon und@rﬁl‘) of the ;

b

Accordinoly, the learned counsel for the
applicants submitted that the pay of the applicants
(Seninr Time Scale) be fixed in Lhe. grade of Jenuty
Directors on the dates of their adhoc appo intmént s/

promot ions, as they drew their first increment on the

Directors, as such their pay be fixed at & 1150/-,
It is an undisputed fact that the adhoc promot ion

of the applicants were allowed by ne.gular pointments
in the grade of Deputy Director in the scale k 1100-1600

as indicated belows=

S.,No, Name of the gpplicats

Nk hat tak 2ak 2k Renk S bt bt Sl LI L B R R R R el T Ll L )

4, Mr, A.K.4garwal 28.3,1985

Their pay was refixed with reference to their notional

pay of Assistant Dir:ectors in the Junior Tiﬁ;é Sc ale

of & 700.1.300(pne-rev1sed) ignormg the servmes

Directors on adhoc basis which counts for 1'scr°ments Syon
undaevp_fF.R. 26, In this way, the refixation 'of pay on.

pmmotlon on r=gular bas:.s has x*esulted in loss to the

‘._:- -

service, Earller Sh, O.P Khanda and others flled
- Saction i -




B T

Act, 1985 before this Tribunal(DA No.2377/83) seeking (9

relief for giving benefits for adhoc prosotion to the

989, -t‘ho‘ Tr
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